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The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

STRIKE BY EMPLOYEEs OF NEWSPAPERS
AND NEWs AGENCIES

+

*61. SHR] HIMATSINGKA:
SHRI VASUDEVAN NAIR:
SHRI GEORGE FERNANDES:
SHRI D. C. SHARMA:
SHRI ANANTRAO PATIL:
SHRI YAJNA DATT SHARMA:
SHRI JUGAL MONDAL:
SHRI MOLAHU PRASAD:
SHRI ARJUN SINGH

BHADORIA:

SHRI BAL RAJ MADHOK:
SHRI RAMAVTAR SHASTRI:
SHRI T. P. SHAH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
employees of the newspapers and news
agencies made a mass demonstration
in front of the office of the Indian and
Eastern Newspaper Society on the
10th January, 1868 demanding imple-
mentation of the awards of the Jour-
nalist and Non-Journalist Wage
Boards;

(b) it so, what are the difficulties in
the implementation of the said Wage
Board awards; and
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(c) the steps which are being taken
to expedite implementation of these
awards?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes,

(b) Employers complain that the
scales fixed for some categories are too
high and that some managements are
unable to bear the additional financial
burden imposed by the recommenda-
tions of the two Wage Boards.

(c) The State Government/Union
Territories have been requested to take
suitable action under the Working
Journalists (Conditions of Service) &
Miscellaneous Provisiong Akt, 1955 to
secure implementation of the recom-
mendations of the Wage Board for
Working Journalists,

The recommendations of the Wage
Board for Non-Journalists have no
statutory force and their implemen-
tation is to be secured through persua-
sion and udvice. State Governments
have been requested to do the need-
ful, and they are doing so.

~ SHRI HIMATSINGKA: May I know
whether it is a fact that these employ-
ees went on un all-India strike on
24th January on the eve of the Russian
Premier Mr. Kosygin's arrival, result-
ing in @ total black-out of publicity
machinery and newspapers on that day
and if so, whether the Government'’s
attention has been drawn to the neces-
sity for immediate implementation of
these awards and by what time Gov-
ernment expect the awards would be
enforced?

SHRI HATHI: It is a fact that the
employees went on strike because the
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recommendations were not implement.-
ed. The resulis are obvious. When a
wage board makes some recommenda-
tions, [ think it is the duty of the em-
ployers to see that they are imple-
mented. If there are practical difficul-
ties, I have had talks with the employ-

ees also and they are prepared to dis-
cuss and negotiate,

SHRI HIMATSINGKA: May I know
if some of the newspaper organisations
have agreed to implement the award
and jif so, what percentage of the
working, journalists and non-journal-
ists are covered by such establishments
which have declared their intention to
carry them out?

SHRI HATHI: Very few have
agreed. I think the percentage wiil
be insigaificant. In Delhi 5 have
implemented and 4 have agreed,

SHRI VASUDEVAN NAIR: When a
wage board mmake recommendations
after thorough enquiry and serious
deliberations, they take into considera-
tion the capacity of the management
also to pay. If the management re-
fuses to implement the award, is it
possible for the Government only to
g0 on sermonising to the management
that they should implement it or is
there any other method to see to it
that these awards are implemented?

SHRI HATHI: So far as the working
journalists are concerned, it is a statu-
tory wage board and it is perfectly
within the power of the State Govern-
ments to enforce it statutorily. I have
informed the State Governments that
there is no need for discussion so far
as the wage board for journalists is
concerned and the recommendations
should be implemented according to
the procedure laid down under the
law. In Kerala also, I have spoken
to the minister and he says he has
taken action. About the non-journal-
ists, it has to be discussed.

SHRI D. C. SHARMA: The wage
board was a tripartite body consisting
of representatives of newspaper em-
ployers, employees and Government.
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Whether they are journalists or non-
journalists, I think thé decision of the
wage board should have a siatutory
force. May I know from the hon.
Minister what machinery he has at the
Centre to see to it that the recommen-
datinns of the wage boards are imple-
mented vis-a-vis the journalists and
the non-journalists staf® and what
penalty he can impose on a newspaper
if the recommendations with regard
to both these categories are not im-
plemented?

SHRI HATHI: It is true that these
wage boards are constituted of the re-
presentatives of the employers, the em-~
ployees, independent members and the
Chairman appoinied by the Govern-
ment. But all wage boards are not
statutory and therefore the recommen-
dations of the wage boards are not
capable of being implemented statu-
torily. The question whetier they
should be statutory or not has been
under the consideration of Govern-
ment and the National Labour Com-
mission also is looking into it. The
Standing Committee has also appoint-
ed a sub-committee because the ques-
tion is that if we make it statutory
then the collective bargaining power
of the union is reduced. These are
the points which are being considered.
But so far as, as I said, the Journalists’
Wage Board is concerned, it is statuto-
ry and there are provisions where the
employers can also be prosecuted and
recovery could be made according to
the revenue dues also,

SHRI ANANTRAO PATIL: May I
know from the hon. Minister whether
it is a fact that small and medium
sized language newspapers are not so
much vpposed to the implementation
of the recommendations for jourmalists
as the big newspapers, the monopolles
and the groups are opposed? I kmow
some of the members of the Indian
Language Newspaper Organisation
have already started implementation
of the recommendations for Journs-
lists but for the implementation of
the recommendations for the mnon-
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journalists the small and medium sized
language newspapers are facing many
difficulties because the increase in the
burden of expenditure is so heavy that
many of the small units will have to
close down their publications. In
these circumstances, I would like to
know from the Government whether
they propose to give some relief to the
small newspapers by way of adverti-
sements and reducing their cost of
newsprint?

SHRI HATHI: I am glad the hon.
Member has raised this point. There
are language newspapers which are
very small newspapers and they thve
some difficulties. I have talked with
the representatives of the workers
also. They are also prepared to dis-
cuss all such matters with us in res-
pect of these small newspapers where
they feel they would not be able to
fmplement  the recommendations,
But so far as the bigger newspapers
are concerned I think the recommen-
dations should be implemented.

5t gwaw At ;. wOOFAT
wglew agaz f& faeslt ® o
TEt ¥ W A F s frm &
ary 7@t fear & e Poegiy amp @1
fFpar g, weFe A A% faw@ @
QFTA F ooy NAST B Fg %
SEET Y, WAT A =sgmrvd, Oy w@y
T g R ?

SHRI HATHI: In Delhi five estab-
lishments have implemented, four
have agreed to implement and they
will be implementing the recommen-
dations,

ot waraT qA AT FALT |

SHRI HATHI: Those who have 1m-
plemented are: Shankers Weekly,
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Thought, Weekly Radiance Review,
Hindustan Samachar, and Dainik
Savera. Those who are prepared to
implement and who are discussing the
matter with the workers are: Patriot,
Link, Pratap and Veer Arjun. There
are three papers who say that the
journalists have not yet exercised their
option whether they want the new
scales or the old ones. They are: The
Statesman, The Times of India and
Navbharat Times, The remmining 20
have not implemented and show cause
notices have already been issued
against them.

&t qwae Tqt O STEr T
g1 fF 3°% favg ot Ry &Y T
qTag WL aF gar Gr g 6w
aEY T Y ?

SHRI HATHI: The Delhi Adminis-
tration has taken action against this,

SHRI EANWAR LAL GUPTA:
‘What action?

_MR. SPEAKER: Shri Mondal

SHRI HATHI: The action is that
they should receive a complaint . . .

MR. SPEAKER: Order, order.
SHRI KANWAR LAL GUPTA: Sir,

"he is answering it and you have stop-

ped him from doing that.

wogw w@e - AT SRM 3
faam

of, KAV TR T, 71 T AT
@@ um Fi far 1w A
FZ T Y FI= agi 3, gAY AU W
39F wEg EdT ar 3 gEm ? =g
v qor ¢ fr feeelt Qefirfregem
¥ wT FHAES A, 95 1 @@ AR

RETA. ...
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MR SPEAKER: 1 have no objection
if he has anything more to say. I
thought, he had answered it.

ot g wat: wae oo Y
IR ¥ AT QA L, ¥ Ao
78 At g J9a@d)

wit greft - & fret w1 ArOw @
FET ATgE g AT W w fyadr
IHIATT & IEH W & fag dareg
Y ¥y sfawre foet defufrgdmm
F g gl AEEd w0 RS
freeefag sra1d § I awAraE@ ST
g #grfr o wge %1 e R
fore® 9g sTowT FATAE | wWaE |
g Agl faar @, SA % s aEEn
AR

SHRI J. K. MONDAL: I want to
know tow many writ petitions are

pending in the Delhi High Court as
well as in the Supreme Court against
the award for journalists.

SHRI HATHI: I think, two: one in
the High Court and one in the Sup-

reme Court,

off Aag T weAW WG,
ot gdt wima ¥ garm  f5 A0
@if 7t adarfas sfaere 78 & @
g 7% WAQX a8 & &¥arfs
sfgere & f2¥ w7 a9 aF TF
fa% wfas @m FaT AwAR ¢ A
ETAOHY TCHTT AHA W TG
2 ol O F ERTATC G § B
g fs =o o d1o fifc w1 d &
mfasi W ool & wwel ¥
wrtew fafead @ =fgd, saw
wafa 5 few adm @& 73 Saww
&7 famr @rgm,  fafea fegr smr
anfqy =@ g7 ATer 24 39 AT a6
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Hehr Tt & e fa Amareei w5
Fapfa 78 it § 3g T gfeear
Fow gy arr ara I§ s §
@ gF q WG A T AGH W
A1, THfAC NAEIAE ST R
diatts afese Y wfge, =%
X H BT qwEd

ot gt # 7 awr ogw f w7
) S AT WA " X &Y
f& f12 7 wrwen st § AR O ©:
qra AL WIELT HT ALF @AT qEAr
¢ Serfaagaagm g Fod ¥
et saRt o =nfed ) gAd e
Nwd Frdward a1 2zred geaeft-
A2ew A mar A =fey, sefeee
Ffag g, MR Iw NEa F g adi &,
ag 1 afed a1 @ gt wfed
T A T & G ) IEE g
gafae § ¥ oF &R Ay &
wifs s ardfm o adl
T SATaH T A A & F AT

off Aegae ;A AT H A
ey § =aay fafesm safa & fe o
arre aF GEN 3 A0E, TAE aRA
FrEgaT g ?

o} g T AT AL

off gecem welE ;AW JE F
Bay T §B q@wc gAfeqt F oY
HTAT ¢ 48 W7 Wiy ey § g
Wigad feoanr oo e ¥
qoT gAT A9 ¢ A94A A1 G F)
ITHATLH AT ga1 AT FT fawrad
g @ & oo feAl ad foeel ¥
uF ¥fgare garar faewr game fen
T FFTTAEEE awa gan 3T AE
WTEAIE SITE|  TF § AdTA
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g 3 v fgd forad Foia w17
¥ oW frg ond wife g S
Faaraar TR FATE A
i | & ST argar § AT T
TR AT ATY ? A W
v 5 $o I ¥ JT IRy
Efs ST ¥ ag FavT Ay Ix AEF
frda MY ot @ g W T
i agd fF gz oAl & qawd &
gadware 5 fofa ¥ dgaeada fawr
R N EIFTF AR TR
TN & e At daroar ?

oY graY ;S e g oa@r
fog# & ot mirar, oA ga At
fr dw R #Id o ofg,
g mg Wi g v w2l gt
awy wtfgd zafan e 2zgad a7
¢ @ RAfer ardfm @ @
TR 4T gETE 9 s EET &1 ar
sa% faq guy, <&fen e #4& 7,
o Fod fage A1 ) FET s
7 WY oF Fasr aagr 3 e2fe FaT
adr w1 Fod o ot sE & A
IEET HEAT FOI |

0 A ot W@ o o
fear &, I qaww a9 & 6 W o
faer @ & &g wmag o 1€ X o fear
¥ oy wurar 3w P o 3
gafae s wige Agl faar & afew
N AT FErOT o § Foredi w7 e
& o g $2rdy out & fred v
famar &1
SHRI P. RAMAMURTI: In view of
‘the fact that the wage board is a statu-
tory one and when the matter has been
teken to the court and no stay order
hag been taken, it is still binding, and
will the Government immediately, in
view of the fact that the employers
are not implementing it, make a crimi-
nal offence so that the employers may
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be compelled to pay? After all, it is
a simple matter.

SHRI HATHI: It is a simple matter.
Prosecution is provided for and the
notices . . .

SHRI P. RAMAMURTI: They are
only for recovery; it is not a criminal
offenice.

SHRI HATHI: It is also provided
in the Act that they can be instituted
and the notices are also there . . .

SHRI P. RAMAMURTI: The Act
provides that they should be fned.
Nobody bothers about the fine. Will
you make it a eriminal offence where-
by the employers are compulsorily
sent to jail?

SHRI HATHI: That is a matter for
the amendment of the Act.

SHRI K. LAKKAPPA: The non- im-
plementation of the award has created
a sort of suspicion in the minds of the
workers. May I know whether it is a
fact that the pwners of the newspapers
have put a preasure and terrorised the
Government not to implement the
award and, if so, will the Govern-
ment convene a meeting of all the in-
terested parties to see that the award
is implemented at once?

SHRI HATHI: | wonder how the
hon. Member has «got the impression
that the Government is terrorised by
the newspaper employers.

SHRI K. LAKKAFPPA: The news-
paper owners.

SHRI HATHI: 1 would request my
friend to meet the representatives of
the workers and find out whether the
Government is terrorised or the Gov-
ernment is trying to help them.
ot gwo THo Wl @ WeAH
wea, ¥ wd wgRw ¥ qg WA
g s e B ot arfew e X
qam fear W W v fe o O



Oral Answers

8og

g A § 77 woF { FwwEar aH
wifs Vegzd I9 a9 7 I T
faarg se R UG I ER. ...
‘@ WK 98
AT GHANT FX F, TEHA % T WY
S AR § 9T IAHT U AL TS
TR ag QAT AHHIAT F4 qY gHAT A
ITEH TG ARART T A wifes
WK % A9ge ¥ W) wsar g6
a_'a% OET TEEEE F AR ar
W OTEAR AT INYET AR CF
AIEL WX FIE F 9T q1 95+ g
oI T TRTT TEEa § 7 ag fe
HTTRTET WS AT AT AT ST R
oy gt : Wt 9% afEr sAfeeE
# a9 § T W arwfew aeT ¥ wwr
fr oo da E ST wgr -
F AT FE AT FE I @ £ Eay
TEET AET WG TG FT AF W IS
Y GHENT FA A @R A 17
e F A o dfer e &
TOAEE AR FFG F1 AN-TAAE
¥ fq saet s ard a@ @@
w41
SHRI K. M. KOUSHIK: In view of
the fact that the wage board recom-
mendations are not statutorily enforce-
able and there is no way for the Gov-
ernment to enforce them I want to
know from the hon. Minister as to why
they should indulge in constituting

such committees if they are not able
to enforce their recommendations.

SHRI HATHI: It is not that the re-
commendationg are not implemented.
Up-till now, mearly 35 lakhs of wor-
kers have been benefited by such an
agreement. It is of late only that this
sort of difference has arisen in imple-
mentation and non-implementation
and that is why we are considering
whether the present system should
continue or some change should be
made.
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o Flo ATo faaredt : =l way
e ¥ wm 3o I
g W FwaE ¥ gare ¥ wfuw dar
W AITAZ QI A F AR
IAET FHT FH GV A, AT I G
fasrm, v e qar A &7

ot grdt : T G g § wfe B
o R ER R 6 WA ¥ WY
s 73 qaTaas 91 @
EY & ar A =Wy TEAr W
g1

SHRI S. M. BANERJEE: The news-
paper owners are the owners of various
industries in the country—jute, textile,
sugar, coal, mine, etc, (Interruptions)
I am not talking of the smaller ones;
I am talking of the bigger ones. They
are not implementing the recommen-
dations of the various Wage Boards.
We were assured in this House by the
ex-Labour Minister, Mr, Nanda, who
also believed in persuasion and change
of heart, that if they failed and the
hearts did not change, he would bring
some sort of a legislation by which
this becomes a statutory and a com-
pulsory thing, I would like -to know
from the hon, Minister whether after
the 17th Meeting or in the 17th Meet-
ing, he is definitely going to give an
ultimatum giving = particular date,
i.e., if it is not implemented after that
date, they will be prosecuted in a court
of law.

SHRI HATHI: As I said, the work-
ing journalists recommendation is a
statutory one and it has to be imple-
mented; whether they agree or not,
it will be done. I have instructed all
the State Governments that it is a sta-
tutory one and it should be done.
There is no question of giving any
ultimatym at all. It is a law and it
can be done.

So far as the non-journalists are
concerned, it is not statutory. Whe-
ther it should be made statutory or
not is @ matter which, as I have said
is already being discussed.





